319 Papers Laid

steel, under section 159 of the customs Act,
1962.

[Placed in Library, See No. LT-7792/84]

(2) A copy of Notification No. S$.0. 138
(E) (Hindi and English versions) published
in Gazette of India dated the 29th February,
1984 extending the term of the Eighth
Finance Commission, upto 30th April,
1984.

[Placed in Library, See No. LT-7793/84]

Wheat Roller Flour Mills (Licensing and
Control) Amendment Order, 1983 and
General Annual Report of the Controller

of Pateats, Designs and Trade
Marks for the year 1932-83

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIEEVI
RAO) : I beg 1o lay on the Table —

(1) A copy of the wheat Roller Flour
Mills (Licensing and Control) Amendment
Order, 1983 (Hindi and English versions)
published in Notification No. G,S R. 937(E)
in Gazette of India dated the 31st December,
1983 under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.

[Placed in Library, See No. LT-7794/84]

(2) A copy of the Annual Report (Hindi
and English versions) of the Controller
General of Patents, Designs and Trade
Marks under section 126 of the Trade and
Merchandise Marks Act, 1958, for the year
1982.83.

[Placed in Library, See No. LT-7795/84]

12.15 hrs.
MESSAGE FROM PRESIDENT

MR. SPEAKER : 1 have to inform the
House that 1 have received the following
message dated the 2nd March, 1984 from the
president :

“] have received with great satisfaction
the expression of thanks by the Members
of the Lok Sabha for the Address which
I delivered to both Houses of Parliament
assembled together on 23rd February,
1984.”

12.16 hrs.
PONDICHERRY BUDGET 1984-85

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : 1 beg to present
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a statement of estimates of receipts and
expenditure of the Union Territory of Pondi-
cherry for the year 1984-85.

12.164 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (PONDICHERRY 1983-84)

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): I beg to present
a statement showing Supplementary Demands
for Grants in respect of the Union territory
of Pondicherry for the year 1983-84.

(Interruptions)

) TRAN Q1AL qeAT (§29T) ¢
NAAT ATT HIAA F1 AT gAT, 6 7

Neqey WEYIW © AITT AT 4T |

st 71 fa@| aTA (A1sge ) 90T
w37 7 #z fzar & zua tar agt fwar
At ez Far gar |

SHRI KRISHNA CHANDRA HALDER
(Durgapur): Sir, You have scen the press
report. There is a tape record and you should
hear the tape record and decide. There is
no need of report from Madhya Pradesh
Government when there is tape record.

(Interruptions)
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Whatever are the normal procedures for
deciding these things-those will be taken
into account, Whatever is humanly possible
I will do. That is what I can do.

(Interruptions)

MR. SPEAKER : They say certain
things outside, How are you to take it into
consideration ? You arc free to say certain
things.

(Interruptions)

MR. SPEAKER : Calling Attention,
Shri Kusuma Krishna Murthy.



